
CONTRAL ADMINISTRATIVETRIBUNAL 
CUTTACK BENCH: CUTTACK 

O.A No.799 of 2013 

Cuttack, this the 4 
1h day 6f December, 2013 .1 

CORAM: 

THE HON'BLE MR.A.K.PATN-AIK, MEMBER (JUDICIAL) 

Sri Biranchi Narayan Dash, aged about 55 years, Son of Late Banshidhar 

Dash residing at House -INIo,VMB-90, BRIT Colony, Badagada, Bhubaneswar-

751 018 in the district of Khur'da at present Deputy Commissioner of Income 

'Fax. 
.....Applicant 

(Legal Practitioner — 1\/Us.Bijay Panda, B.B.Sahu) 

Versus 

Union of Inffia aind others 

J, 	The Secreiary, Ministry ofFinance, Department of Revenue, North 

B lock, New Delhi- I 10 00 j. 

9 Central Board of Direct Taxes, represented through its Chairman, 

Department of Revenue, North Block, New Delh-1- I 10 00 1. 

Union Public Service Commission, represented through its Secretary, 

Dhol pur House, St iahj ahan Road, New Delhi- 110 0 11. 

Secretary, Department of Personnel & Training (DOPT), Ministry of 

Personliel, Public Grievances & Pensions, North Block, New Delhi. 

...... Respondents 

(Legal practitioner — Mr.P.R.J.Dasli) 

0 R D E R 	 (Oral) 

HAMM) ME19BER (JUNCIAL): 
On b~-ing pointed out as to how this OA is maintainable in 

ao.s.ence of persons who would be affected, in case the order under 

Artnexure-A/1, is quasned as sought by the applicant in this OA, 

Mr.B.Parda, Learned Counsel appearing for the Applicant has fairly 
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submitted that ne does not press the said prayCr (as stated in para 8 (i) of the 

OA) and undertakes to file a Memo to the above extent, in course ofthe day. 

In view of the above, the pl-ayer to quash the order under Annexure-A/I 

dated I s' October. 2013 [stated in Column 8 (i)] of the above is treated as not 

pressed. 

1) The case of the Applicant, in nut she!l, is that he is working as 

Deputy Commissioner- of Incorne Tax bearing Civil List No. 01585. He was 

eligible/entitled to adhoc promotion to JCIT w.e.f. 1.10.2013. The 

Respondents in violation of the CBD T orders dated 1. 10.2013 promoted 164 

IRS (IT) Offi-Jeers to JCIT withoui considering the case of the applicant. 

Further case of the ADplicant is that against the order of promotion dated 

1.0.2013 he has sub-,nitted representation on-25.09.2013 to Respondent No.2 

pr9ying for promotion to JCIT with efficct firom the date his juniors were 

promoted to rhe sa;d rar)k vide order dated 1.10.2013 which is still pending 

`~or consideration. I 

-ied Additional CGSC appearing for the M.P.R-J.Dash, Lean 

Respondents has no immediate instruction whether in the meantime any 

decision has been taken on the said. rapresentation. Since the grievance is 

stifl pending before the co-rnpetent a-uthOrity i.e. Respondent No.2 as 

submitted. by Learned Counsel '(-)r the Applicant, without expressing arty 

opinion on the i-nerit of the matter this OA is disposed of with direction to 

the P-esperident Ne.2 to cons~der/dispose of the representation dated 
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25.09.20't') and communicate the decision thereof to the applicant within a 

ocriod of 60(sixty) days fi-om the date of receipt of copy of this order. If on 

'deration. of the representation it is decided that the applicant is entijed consi 	 L 

to such adhoc promoti(~n to JC1"I'thea nece&,ary orders may be issued to that 

eff.ect within a periocl of 30(thirty) days from the date of the said order and if 

ji, the iri.earitime the representatimi has already been disposed of the result 

thereof shall be conininnicatlod to the applicant within a period of fifteen 

clays from th.- date of receipt of this order. There shall be no order as to 

c o s t S. 

4. 	On the prayer of Mr.B.Panda, Learned Counsel for the 

~  ;%v- I - - plicant registry is directed to send copy of this order to Respondent No.2 

by speed pos-01 a, the cost of -the applicant for whiCh Learned Counsel for the 

APpii-cant urtdertakes, tc, furn;sh the postal requisite within four days hence. 

(A.K.Patnaik) 

Member (Judicial) 


